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The 10" June 2026

S.0.No.10/Ni.(Mudrank Niyamawali)-39/2026/3872—1In exercise of the powers
conferred by Section 74 and 75 read with Section 10, 49 and 52 of the Indian Stamp Act,
1899 (No. II of 1899), as applicable to the State of Bihar, the State Government, hereby,
makes the following rules

CHAPTER -1
(PRELIMINARY)

1. Short title, extent and commencement :-

(1)
(ii)

This rule shall be called "The Bihar Stamp (Service Providers’ Licence and
supply of e-Stamp) Rules, 2026".
It shall extend to the whole of State of Bihar.

(i11) It shall come into force with effect from the date of publication in official

Gazette.

2. Definitions-In these rules, unless the context otherwise requires :-

1)
(i1)
(iif)
(iv)
v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

"The Act" means the Indian Stamp Act, 1899 (No. II of 1899), as
applicable to the State of Bihar;

"Collector'" means the Collector as defined in the Act;

"AIG" means the Assistant Inspector General of Registration appointed by
the State Government;

"DIG" means the Deputy Inspector General of Registration appointed by
the State Government;

"Electronic Registration System or ERS" means the computerised and
web enabled system of registering documents electronically in the State or
any other application software as provided by IGR from time to time
which is accessible to Licensed Service Providers or Users authorised
under these rules or as orders issued by the IGR from time to time;
"Electronic Signature' shall have the same meaning as assigned to it in
clause (ta) of sub-section (1) of Section 2 of the Information Technology
Act, 2000 (No. XXI of 2000);

"e-Stamp or electronic stamp' means an electronically generated
impression on paper having alpha numeric code or e-Stamp code to
denote the payment of stamp duty or such other amount that would have
otherwise been paid as an impressed or adhesive or Franked stamp, issued
from the ACC counter or licensed Service Providers through ERS or any
other application software provided by the department from time to time;
"e-stamp code' means the alpha numeric code issued to the user in digital
form, from the ERS after payment of Stamp Duty and other Fees;

"Form" means Forms appended to these rules;

"Inspector General of Registration (IGR)" means Inspector General of
Registration appointed under the provisions of Section 3 of the
Registration Act, 1908 (No XVI of 1908);

"Licensing Authority" means the Collector of the district as defined in
the Act;

"Service Provider'" means a licensee under these rules, authorised to sell
e-stamps and to provide other related services like preparation of
documents for registration process in the manner laid down by the
Government, through ERS as provided by the department;

"Registering Officer'" means District Sub Registrar, Sub Registrar and
Joint Sub Registrar appointed under the Act or any other officer as notified
by IGR from time to time;

"Appellate Authority' means the Inspector General of Registration;
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(xv) "Section" means the section of the Act;

(xvi)  "Service Provider Credit Limit" means the amount deposited by a
Service Provider in advance in Government account through the ERS as
provided by the department. The Service Providers shall be entitled to sell
e-stamps and issue e-stamp codes to their credit limit and get commission
thereon to the extent as notified by the Government from time to time;

(xvil)  "Slot Booking" means booking of time slots of Registering Officers on a

particular date through the ERS;

(xviil)) "Government'" means the Government of Bihar;

(xix)  "Comptroller of Stamps' means the Inspector General of Registration or

any other Officer appointed by the State Government.

The words and expressions used but not defined in these rules, shall have the same
meaning as assigned to them in the Indian Stamp Act, 1899 (No. II of 1899) and the
Registration Act, 1908 (No. XVI of 1908) as applicable to the State of Bihar and the rules
framed thereunder.

CHAPTER - 11
(LICENSE TO SERVICE PROVIDERS)

3. Application for Grant of License:- An application for grant of license to sell
or issue e-Stamp shall be made to the Licensing Authority in Form-A and shall be
accompanied by a receipt of having paid a fee of Rs. 1000/- by a challan or e-payment into
Government account. Application for license of Service Provider shall be made through the
ERS or through any other method as decided by Inspector General of Registration from time
to time. The fee shall not be refundable. All applications shall be disposed of within a period
of three month from the date of receipt.

4. Eligibility for Service Provider :-

1) There shall be two classes of Service Providers, namely-

(a) Individual or

(b) Banks or Post Offices or Financial Institutions recognised by
appropriate authority.

2) In case of individuals, the Licensing Authority may issue license to an
applicant in its discretion on being satisfied that the applicant-

a) is a citizen of India and is of age 21 years or above on the date of the
application;

b) is not employed in any department of the Government/Semi
government/ Government Undertaking /Local Body;

c) is a Graduate from a recognized university / Institution or an
equivalent degree ;

d) is of good moral character having character certificate issued by
competent authority;

e) has not been declared to be of unsound mind by a competent court;

f) has not been convicted by a criminal court for an offence involving
moral turpitude;

g) has not been adjudged an insolvent by any court of competent
jurisdiction;

h) possesses an electronic signature as per provisions of sub-clause (ta)
of clause (1) of section 2 of the Information Technology Act, 2000,
(No. XXI 0of 2000)

1) is financially able to obtain credit limit for sale of e-Stamps and to
provide other related services;

j) is capable of providing services in both Hindi and English
languages; and
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k) Has working knowledge of the Indian Stamp Act, 1899 (No. II of
1899) and the Registration Act, 1908 (No. XVI of 1908) and rules
made thereunder.

3) The Service Providers are expected to have knowledge of computer
operation and shall be equipped with Computer, Printer, Biometric
device, Web Camera, UPS, Scanner and other Computer peripherals as
decided by the Inspector General of Registration with broad band / high
speed internet connection.

Provided that, for Service Provider's license in category mentioned in
rule 4(1)(a) the above qualifications may be waived, with a permission of
IGR in case of Advocates or licensed deed writers/apprentices/stamp
vendors presently working in Registration Offices.

Provided that, qualifications for License may be notified / amended by
the Government from time to time.

4)  License to Banks, Post Offices or Financial Institutions as mentioned in
Rule 4(1) (b) shall be issued on their application for it through ERS by
Licensing Authority upon a direction of IGR.

5. Duration of License:- The license of service provider shall be granted for a
period of 3 years, however for the first time license shall be placed for renewal on 31%
March before the completion of 3 years but after the completion of 2 years.

For example- A license issued on 2™ July 2026 will be placed for renewal on or
before 31% march 2029.

6. Renewal of License:- On expiry of the license, the Licensing Authority may
renew the license on payment of the fees same as prescribed in rule 3 for further 3 years.
The application for renewal shall be made in Form-A, at least 30 days before the expiry of
the license and shall be accompanied with a receipt of having paid the prescribed fee under
these rules. The fee shall not be refundable. Applications for renewal shall be disposed of
within a period of one month from the date of receipt of an application.

7. Terms and Conditions for License:- The license of Service Provider shall be
issued in Form-B on such terms and conditions as may be specified by the Government.
Any Licensee shall have to surrender his license immediately after he obtains any job as
mentioned in sub-rule (2) of Rule 4.

8. Suspension or Cancellation of License:-

1) The Licensing Authority may at any time impose fine, suspend or cancel a
license of the licensee on any of the grounds given below :-

(a) for breach of any provisions of these rules or of the conditions of the
license;

(b) for incapability to store sufficient stamp or to keep sufficient credit
limit for e-Stamps and other related services;

(c) for failure to attend the place of work continuously for a period
exceeding one month without the prior permission of the concerned
Registering Officer;

(d) for being guilty of participating in any illegal transaction or unfair
dealings;

(e) for indulging in corrupt practices;

(f) for charging amount in excess of specified fee;

(g) for any other act of misconduct on the part of the licensee;

2) The copy of such order shall be endorsed to the Inspector General of
Registration.
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Provided that, no order for imposition of fine or cancellation of license
shall be passed unless the licensee has been given an opportunity of
being heard;

Provided that, from the date of issue of above notice to the licensee, the
license shall remain suspended.

Provided that, on receipt of orders from the Government a particular
category as mentioned in Rule 4(1)(b) of license may be discontinued.

9. Revision:-The Inspector General of Registration may, at any time on his own
motion or on an application made by any party, for the purpose of satisfying himself as to
the legality or propriety of any order passed by the Licensing Authority or as to the
regularity of the proceedings conducted by him, call for and examine the record of any such
case pending before him or disposed of by the Licensing Authority and may pass such order
in reference thereto as he thinks fit.

10. Appeal to the Inspector General of Registration:- The Inspector General of
Registration may, on the application of any person aggrieved by the order of the Licensing
Authority passed under rule 8, may call for and examine the record of any such case and
after giving an opportunity of being heard to the applicant, may pass such order as he thinks
fit. The order passed by the Inspector General of Registration shall be final thereon.

11. Responsibilities of Service Providers. Service Providers shall be responsible
for providing following services through the application software provided by the
department, namely:-

1) facilitate individuals for data entry through the ERS;

2) drafting of documents for the purpose of registration as per the
provisions of the Registration Act, 1908 (No. XVI of 1908) through the
ERS;

3) facilitate the parties and witnesses to e-Sign the document;

4)  proper valuation of the property which is subject matter of instruments
and calculation of stamp duty and Registration fees payable thereon;

5) booking of slot for the parties for documents which require mandatory
registration;

6) Payment for e-stamps from the Service Provider credit limit;

7)  Performing other services like search of registered documents, issuance
of their downloaded copies etc;

8)  Generation and printing of e-Stamps through the ERS for documents of
which registration is not mandatory and not opted for registration,
or, any other responsibility as notified by the IGR from time to time.

CHAPTER - 111
(SALE OF e-STAMP)

12. Method of Supply of e-Stamps /Credit Limit to Licensees:- The Service
Provider shall purchase credit limit to issue e-Stamps through advance payment in the
manner specified in the ERS. He shall be entitled to sell e-stamps to the extent of his credit
limit as notified by the Government from time to time

13. Commission:- The Service Provider who sells e-Stamp or Service Provider,
who purchases credit limit for e-stamps, shall be allowed commission thereon as notified by
the Government from time to time.

14. Sale of e-Stamps:-

1)  Any person wanting to purchase e-Stamps for documents which are not
compulsorily registrable and of which the applicant does not want to get
it registered, shall apply for e-Stamps in the format provided in the ERS.
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2)

The Service Provider shall enter the requisite information and details as
given in the application form for purchasing e-Stamp. Such entered
details shall be verified by the applicant with his signature on the printout
of the Form. After verification, the Service Provider shall affix his
electronic signature, and generate the e-Stamp, take a printout and issue
e-Stamp.

For the documents that are presented for registration through ERS, the
Service Provider or user shall obtain the "e-Stamp code" from the ERS
after paying the duty as per the mode specified in the application
software. The Registering Officer shall verify that duty has been paid
through ERS and lock the "e-Stamp code".

15. Manner of e-Stamping:-The Service Provider shall be authorized to issue e-
Stamp certificates only through the ERS for documents that are not compulsorily registrable
and for documents which are compulsorily registrable he shall issue “e-Stamps Code”
through a unique login ID and password provided by Inspector General of Registration. e-
Stamping shall be done in the following manner -

)
2)

“e-Stamp Code” shall be generated only by licensed Service Providers or
authorized agencies from the ERS.
Each e-stamp shall bear-
a) the GRN No. of e-Challan through which the credit limit of service
provider or authorized agency has been purchased,
b) a serial number/Unique Identification Number, to ensure that it can
not be re-used;
c) the date and time of issuance and amount of stamp duty in words
and figures;
d) the name and address of the purchaser and of other parties to the
document;
€) particulars of the document for which the e-Stamp is being
purchased;
f) the user ID and Code of the Service Provider/ authorized agencies
issuing the e-Stamp;
g) Digital Signature of Service Provider/ authorized agencies;
h) security features such as Optical Water Mark, Micro Print and
Security barcode etc;
1) any security feature or other details as specified by the Inspector
General of Registration from time to time.
CHAPTER -1V
(CORRECTION, REFUND OF e-Stamp)

16. Correction of Error of printed e-Stamp certificate:-

)

2)

3)

Corrected e-Stamp certificate may be issued by the Service Providers if
the certificate is inadvertently and undesignedly spoiled, obliterated due
to any printing error or due to any other means, rendered unfit for the
purpose intended, but before any instrument is written thereon.

If the Service Provider receives an application to re-issue e-Stamp
certificate in Form-D, he will verify and investigate the genuineness of
the claim, the applicant details and seek permission from the concerned
Registering Officer for re-issue of e-Stamp certificate.

After the permission is granted in writing by the concerned Registering
Officer, the Service Provider or the authorized agency will re-issue e-
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4)

Stamp certificate and a log of this activity will be maintained by the
Service Provider or the authorized agency.

The Registering Officer will dispose such applications without any delay.

17. Refund of printed “e-Stamp certificate” and “e-Stamp Code”:-

1y

2)

3)

4)

)

6)

The conditions for refund of stamp prescribed under Chapter V of the
Indian Stamp Act, 1899 and “The Bihar Stamp (Payment of Duty by
means of e-Stamping) Rules, 2020” shall apply as it is with such
modifications as are necessary.
An application for refund of ‘spoiled’ or ‘misused’ or ‘not required’ e-
Stamp certificate or amount deposited through “e-Stamp Code” shall be
made through ERS in the prescribed Form-E along with “e-Stamp
certificate”.
This application shall be made to Collector/Divisional AIG within one
year from the date of issue of “‘e-Stamp certificate” or “e-Stamp Code”.
For verification of the “e-Stamp certificate” or “e-Stamp Code” the
Collector/Divisional AIG will seek an affidavit from the Service
Provider or the authorized agency about the genuineness of the certificate
or code, the details of the challan through which the amount was
transferred to Government account and about the fact that it has not been
used for registration of any document along with a true copy of the
concerned entry of "electronic records of Service Provider or the
authorized agency.”
On being satisfied from the verification report under sub rule- 4, if it is
established that the applicant has deposited the amount as Stamp duty,
Registration Fee and other Fees as indicated in the application and the
amount has not been utilized for registration of any document, the
amount shall be refunded separately for each head after deducting 10%
of the deposited amount subject to a minimum of Rs. 200/- (Rupees two
hundred) and a maximum of Rs. 5000/- (Rupees five thousand).
After the issue of sanction order by the Collector of concerned district or
Divisional AIG for the refund of amount deposited by the e-Stamp, the
Drawing & Disbursing Officer of the concerned registration office shall
refund the amount in accordance with sub-rule 5 of Rule-17 after
drawing the amount.
However, under Section 2(9)(b) of the Act, a Registering Officer can also
be delegated the power of receiving the application for refund and
accordingly issue sanction order thereof for refund of "e-Stamp
certificates" or "e-Stamp Codes".
CHAPTER -V
(MISCELLANEOUS)

18. Identification of the particulars: - The licensee shall work at such place as
indicated in the license and shall sell / issue e-stamp certificates. He will deliver the e-stamp
certificates without delay, after identification of the person who has come to purchase the
stamps from a copy of his Voter's Identity Card, Aadhaar Card, Permanent Account Number
Card, Driving License, Bank Pass Book, Passport or any other document which the
Inspector General of Registration may specify in this regard.

19. Register/information to be maintained by the Service Providers :-

1y

The Service Provider shall keep a daily account of e-stamp issued/sold,
in the ERS. The digital ledger shall be maintained and provided to the
Licensing Authority or any Inspecting Officer of the department as and
when required.
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2)

The Service Provider shall be responsible for furnishing the following
information and reports pertaining to any specified day or period to the
concerned Registering Officer and / or to any other officer specified in
this behalf by Licensing Authority —
a) Total Collection Reports;
b) Additional Stamp Duty Reports;
¢) Disabled (locked) e-stamp Reports;
d) Cancelled e-stamp Reports;
e) Daily/Weekly/Fortnightly/Monthly reports or desired details of the
collection and remittances;
f) Any other information or report as may be required by the
Inspector General of Registration.".

20. Mode of payment for e-Stamp- The payment for purchase of e-stamp may be
made by any mode of transferring funds as specified by the Inspector General of
Registration, in this behalf.

21. e-Stamps of additional amount - If for any reason, a person who has an “e-
Stamp Code” of certain denomination, needs to pay an additional amount of stamp duty on
the same document, he can purchase e-stamp of additional amount from the Service

Provider.

22. Power of IGR to fix remuneration of Service Providers for different

services —

)

2)

The Inspector General of Registration shall have the power to fix rate
of remuneration, except the rate mentioned in Rule 12 and 13, for the
sevices made available by the Service Providers such as e-KYC and
e-Sign of parties and witnesess, drafting deeds etc. which shall be
amended by him from time to time.

A table of the prescribed rates of remuneration shall be exhibited in
commonly spoken local languages at a conspicuous place of
registration office. Similar table shall also be exhibited by the Service
Providers at their place of work.

23. The IGR will have the power to make necessary amendments in the
Appendices/Forms /method of keeping records/ method of reports and returns relating

to these rules.

24. Supervision and control-The Service Providers will act under the general
supervision and control of the concerned District Sub-Register or Sub-Registrar.

By order of the Governor of Bihar,
Ajay Yadav,
Secretary to Government.
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"APPENDIX-I”
[See Rule-3]
Form-A
Form of application for new License/Renewal
( For Service Providers )

. Applicant's name

. Father's name

. Date of birth

. Educational Qualifications

. Aadhar Number, if any

. PAN if any

. Details of Electronic Signature

. Full residential address

PSme District

10. Office of Sub-Registrar nearest to place of Work:

11. Extent of amount, which the applicant can invest

in purchasing credit limit

12. Present occupation, if any

14. Other relevant information, if any

/ duplicate License

Passport Size
Photo
(Attested by
Applicant
himself)

. Address of the place where the applicant desires to work-:

| do hereby solemnly declare that I have not been declared to be

of unsound mind or convicted of any offence involving moral turpitude or adjudged as

insolvent by any Court of competent jurisdiction and have carefully read the provisions of

the "The Bihar Stamp (Service Providers’ Licence and supply of e-Stamp) Rules, 2026" as

well as terms and conditions of the license and I will abide by them. I further declare that

the information and particulars furnished herein are true to my knowledge.

Place.

Name and Signature of the Applicant

Date

Note-

1. Affix court fee label, if required.

2. Attach the receipt of fee submitted

3. Attach true copies of certificates / documents.

4. In case of renewal of a license, the previous license must be enclosed.
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20
Form-B
[See Rule-7]
Form of License
. . Passport Size
To sell/issue e-Stamps under “The Bihar Stamp Photo
(Service Providers’ Licence and supply of e-Stamp) Rules, 2026” (Attested by
‘ Licensee)

1. No. of License
2. Name, Father's. Name and Residential address of licensee
3. Address of place of business, where the licensee shall

carry on the business

Place ............... City/Town..................

Circle .............. District........c.oveeenne.
4. License is granted / renewed from (date)............... to (date)....... 31/03/............

Place:
Date:
Signature,
Name and Seal of the Licensing Authority
TERMS AND CONDITIONS

1. The sale/issuance of stamps under this license shall be carried on only by the holder
of the license.

2. The Licensee shall comply with directions that may be given by Licensing Authority
and the Department from time to time.

3. The infringement of any of the "The Bihar Stamp (Service Providers’ Licence and
supply of e-Stamp) Rules, 2026" shall render the holder liable to penalty prescribed
in the law for the time being in force.

4. All dues of Government, any sum of commission paid to the licensee in excess, any
fine imposed under these rules, and other sum, if any, shall be recovered from the
deposit or from movable or immovable property of the licensee, as arrears of land
revenue.

5. The Violation of any of the rules or conditions of license or any other irregularity of
the license shall render the licensee liable to cancellation and also imposition of a
fine under the said Act, and the rules.

6. This license entitles the licensee to carry on the business subject to the provisions of
"The Bihar Stamp (Service Providers’ Licence and supply of e-Stamp) Rules, 2026"
and the conditions of the license.

Place:
Date:

Signature,
Name and Seal of the Licensing Authority
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Form C-1
[See Rule-19]
Register/Report of sales of e-Stamps
S.No | Date | Description | Value of Name, If Name of Nature of Signature | Signature
of Sale | of Stamps Stamps Father's purchased parties to transaction of the of
including | (in words) | name and | on behalf the and purchaser | Licensee
the number residence of athird | transaction | consideration | and the
of the person the and their if any details of
purchaser name, addresses the proof
father's of identity
name and produced
address of by him
that person
1 2 3 4 5 6 7 8 9 10
Name and Signature of the Service Provider
Form C-II
[See Rule-19]
Register/Report of e-Stamps Disabled (Locked)/Cancelled
S.N. | Date | Descriptionof | Value of Name, Nature of Date of Trasaction ID | Signature
of Sale Stamps Stamps (in Father's transaction, Locking / of Locking / of
including the words) name and if any Cancellation | Cancellation Licensee
number residence of
the purchaser
1 2 3 4 5 6 7 8 9

Name and Signature of the Service Provider
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Form C-II1
[See Rule-19]
Register/Report of Total Sale of e-Stamps
1. Date :from.............. 17U
2. Name of Service Provider & License No. :...............
3. Total no. of e-Stamp Certificates issued: .................
4. Total amount of Stamp duty collected through e-Stamp Certificates: ..................
5. Total no. of e-Stamp Codes issued: .....................
6. Total amount of Stamp duty collected through e-Stamp Codes: ...................
7. Total amount of Registration Fee collected through e-Stamp Codes: ...............
8. Total amount of LLR & Process Fee collected through e-Stamp Codes: ...............
9. Total amount of Duty & Fee collected through e-Stamp Codes: ...............
10. Total amount of Service Charge collected through e-Stamp Codes: ...............

Name and Signature of the Service Provider

Form-D
[See Rule 16(2)]
Application For Rectification/Re-issue of e-Stamp Certificate

Application Date | .. [ocivennn. 120.........

Details of e-Stamp Presented for Rectification
Certificate Number

IN

Tick Particular to be Rectfied (\) | Error Rectification

Article ()

Name of the party ()
Father’s/Husband's Name ()
Address ()

Adhar Number ()

PAN ()

Stamp Duty/Registration Fee/LLR &
fee/DISCORE (Service charge)

Other

Name of the Person Applying for rectification
Please Mark (\)
Name of the party ()

Purchaser Name ()

For Office Use Only

Application received by

Application Processed by

Note- 1. Please Submit the identity proof over the counter
2. Only Signatory may apply for rectification
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Form-E
[See Rule 17(2)]
Application For Refund & cancellation of e-Stamps
Name of Service License no. of
Provider Service Provider
Date of Application Date ......... [ovirinnn. /20.........

Details of the e-Stamps presented for cancellation and Refund

e-Stamp Certificate No.

Details of the Party/Purcheser

Name, Father’s/Husband name &
Address of the party with Mob. No.

Name, Father’s/Husband name &
Address of the Purchaser with Mob. No.

Stamp Duty payment details

e-Stamp purchased by :

Stamp duty amount : Registration Fee amount :

e-Stamp Certificate No.

The information stated above is true & correct to the best of my knowledge
Signature of the Party/Purchaser.

Report of the Authorised Officer to Order Cancellation/Refund
The details of the e-Stamp Certificate have been verified from the system. The said
certificate has not been disabled in the data base of e-Stamp Certificate. The Certificate of
verification has been endorsed on the said certificate also. Refund of the amound of Stamp
Duty mentioned in the Certificate is recommended.

Signature and Seal of the Authorised Officer

srfieres, wffarca Javmed,
fagR, ge=n g1 vefea wd gfaa |

fagR Toe (SrAmEReT) 606-571+500-S10E1090
Website: https://egazette.bihar.gov.in




